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“Samachar" (M)

Affairs, when he made a statement in
Patna, even after these open letters
of threat, had gone to the extent of
patting the Anand Margis instead of
condemning the letters. That is what
I could sense. And in Bombmy, the
hon. Home Minister, when he made a
statement never made any attempt
to condemn this kind of activities, He
did not make a categorical statement
there that he will book the culprits.

Sir it may not be out of place to
mention another very impertant and
interesting thing which has appeared
in a2 week]y called ‘Organiser’, which
nobody has raised so far, but which
is a poiltical attack on the Prime Min-
ister. It says:

“The question, therefore, arises,
why did the pilot try to land at
Jorhat as scheduled? Perhaps, be-
cause he wanted to stick to the
schedule and not cause the cancel-
lation of any engagements of the
Prime Minister. However, safety
is wvastly more important than any
engagements.”

This is a poiltical attack on the
Prime Minister. This House and the
country is very much concerned about
the life of the Prime Minister. It is
not a matter of right for anybody to
make such a threat to the life of the
Prime Minister and it has to be dealt
with properly by the Government
with all the powers it has.

1418 hrs,

MOTION RE. STATEMENT ON
“SAMACHAR” BY THE MINISTER
OF INFORMATION AND BROAD-
CASTING. .contd.

MR. DEPUTY-SPEAKER: Now we
shall take up the next item viz, sub-
mission to the vote of the House of
the substitute motion moved by
Shrimati Parathi Krishnan. Do you
want to press it?

SHRIMATI PARVATHI KRISH-
NAN (Coinbatore): Yes.
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MR. DEPUTY-SPEAKER: Now, 1
shall put the substitute motion No. 5
moved by Shrimati Parvathi Krishnan
to the vote of the House.

The motion was put and negatived.

14.19 hrs.

STATUTORY RESOLUTION RE. DIS-
APPROVAL OF THE BANKING SER.
VICE COMMISSION  (REPEAL)
ORDINANCE, 1977
AND
BANKING SERVICE COMMISSION
(REPEAL) BILL—contd.

MR. DEPUTY-SPEAKER: Now we
shall take up further discusion of the
following Resolution moved by Shri
Saugata Roy on the 29th November,
1977, namely:—

“This House disapproves of the
Banking Service Commission
(Repeal) Ordinance, 1977 (Ordinance
No. 10 of 1977) promulgated by the
Vice-President discharging the func.
tions of the President on the 19th
September, 1977.” and

further consideration of the follow-
ing motion moved by Shri H. M. Patel
on the 29th November, 1977, namely:—

“That the Bill to repeal the Bank-
ing Service Commission Act, 1975
be taken into consideration.”

DR. MURLI MANOHAR JOSHI
(Almora): Mr. Depuly Speaker, Sir
I rise to support the Banking Service
Commission (Repeal) Bill, 1977 and
oppose the resolution placed by Shri
Saugata Roy before this House. When
I was listening to the debate and
especially the points raised by my
friends on the Congress side, I was
surprised to find some very interesting
remarks. I expected some  more
serious points and objections against
this Bill, which I failed to discover
anywhete in this debate. One of the
friends on the other side had argued
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that this repealing of this Act was a
retrograde step and a reactionary
step and that this was a step to go
back to where we were in 1969. Now,
Sir, in many cases we have gone back
to the position of 1969. The masses
of this country have voted for many
things which have taken us back to
the situation of 1969. For example,
Shri Neelam Sanjiva Reddi, whom we
wanted to have as the President of
this Country in 1969 has become the
President now. There are many other
things which I would not like to ela-
borate and for which there is no neces-
sity also. Therefore, there are many
things for which the country has taken
us back to 1969, the healthy things and
the democratic conditions of the coun-
try. The country has negatived the
vote for the oversized conscience of
many of my friends on the other side.
Some of my friends on the other side
had argued that the nationalisation of
banks was there in 1969. Mr. Chavan
had argued that a purpose and direc-
tion had been given to this nationali-
sation by the Banking Commission
Act of 1975. Now I question the very
political and economic phiiosophy
under which the then Gowvernment of
Mr., Chavan nationalised the
Banks. It was not based on any
sound economic reasoning. During 1960
the banks were nationalised on the
basis of stray thoughts of Mrs. Indira
Gandhi, the she-Tughlak of today.
That is what history tells us. Some-
thing happened in the parliamentary
board of the Congress which was not
liked by Mrs Gandhi. So, she took
certain actions on the basis of her
stray thoughts. That was the argu-
ment given.

AN, HON. MEMBER: Do you want
banks to be denationalised?

DR. MURLI MANOHAR JOSHI: We
have not said so. I am replying {o Mr.
Chavan who was tyring to give some
philosophical content to the actions of
the then government. As I said, it
was based on rash, dogmatic and popu-
list action and not on sound economic
thinking or sound rationale. Therefore,

aend Banking 265

they failed to provide any content, any
philosophy, any direction to the insti--
tution of banking then and thereafter.
It has been argued that after nationa-
lisation, the institution of banking was
raised to a higher phase. What is that
higher phase? In 1969 banks were
nationalised. Thereafter, the report of
the Banking Commission came in 1972.
After that only one important Bill was
placed before Parliament and that was
in 1975. 'The Act was passed in 1975
but the Commission was set up only in
February, 1977, when the Congress
leaders were draming that they were
going to come back to power after which
they were thinking of usurping the
powers in the hands of the Central
Government. The only purpose of
establishing this commission was, to
my mind, to have every appointment
cleared through RAW and to appoint
only those persons ag high officals in
banks who would just ditto the gov-
ernment’'s line. The direction and
sense of purpose given to the institu-
tion of banking was apparent from the
statements of Mr. ‘Tuli before the Shah
Commission. How the banking institu-
tion was utilised for the development
of the country is everybody’'s know-
ledge now. The purpose and sense of
direction given to the institution of
banking would become clear if one
looks to the advancement of loans to
the industrial houses during those
eight years of nationalised banking. A

lion's share of the advances was gob-
bled up by the very Birlas, Tatas and
other big industrial houses against
whom a hue and cry was raised. Even
the loans advanced to the smaller units
were siphoned off and channelled
again fo the monopoly houses. That
has been the sense of purpose and
direction given to the institution of
banking. What were the advances given
to the rural sector, to Harijans, to the
downtrodden, to the unemployed grad-
uates, to rickshaw-pullers and to unor-
ganised landless Iabourers? They were
negligible. The purpose of bank
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nationalisation was to advance loans
to those business houses which toed
the line of Mrs Gandhi and the caucus.

It has been argued that this govern-
ment is going to denationalise banks.
We have never said like that. The
Prime Minister today is one of those
who believe in social control on the
credit of the country. That is what
he has been advocating. The govern-
ment never said that banks would be
denationalised. There are six or seven
railway service commissions. The gov-
ermnment has been continuing to make
recruitments to the raliways through
these service commissions without any
statutory authority. They were just
the creations of government orders.
Has anybody questioned the intentions
of the government and said that the
government wants to denationalise the
railways? Never. Now it is argued
that the Banking Commission has been
created and just like the public ser-
vice commission appointments will be
made by that commission. May I ask,
what will be the quantum and dimen-
sions of the appointments which are
going to be made One of my learned
friends had argued by saying: “Look
here, we want to give jobs to the
young men who do not have any back-
ing or any pull or who do not have re-
sources to pay bribes and hush
moneys and we want to expedite the
appointments”. What is the volume
of appointments which the Banking
Commission is going to handle? To-
day it is 15000 to 20,000 persons. To-
morrow it is going to be 70,000 per-
song and by the year 1985 it is going
to be 7,30,000 persons. They want to
have one examining body for appeint-
ment which will be to the tune of one
million people. There would be about
10 million applications which have to
be scrutinised and which have to be
procesed. How long will it take? Now,
the examinations for IAS, IPS and
Central Services take place in the
month of September. The interviews
take place some time in the months of
April and May and then thé appoint-
ments come affer about a year.and-a-
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half. What will happen to one million
persons who are secking employment?
And employment as what? As petty
clerks. They want to give a direction
to the banking and they want to op-
pose the regional bias to the employ-
ment. A clerk has to be appointed
through the Central Government. Why?
What is the harm when the Finance
Minister has said that there will be
6 or 7 regional recruitment centres,
two or three banks will come together
and will recruit for themselves and
the guidelines will be sent by the Gov-
ernment in consultation with the Re-
servé Bank? My friends on the other
gide do not have any faith in the Re-
serve Bank of India. That was their
own creation. They should have enou-
gh faith in it. There have been guide-
lines which ensure a very impartial
and a very fair recruitment and zazszdy
recruitment. We do not want to delay.
We do want that persons belonging to
a particular area to that very region,
should come into their banks. Why
should a student living in Madras or
Tamil Nadu be asked to wait inde-
finitely and be appointed somewhere
else far away? My friend on the other
side has argued that “we want tq
cross-fertilise the culture”. No, there
has been enough of experimentation
with the institution of banking. Bank-
ing is not an institution for creating
a climate for cross-fertisation of cul-
tures. No, it is an institution which
is to carry the economic policies and
the economic directions of this coun-
try to the nook and corner of the coun-
try. It is not a cultural body from
which you will try to transplant one
culture from Bengal to the culture
of Tamil Nadu. Do not experiment
with these banks. Do not experi-
ment in this shilly-shall with this
great financial institution of the
country. These nationalised banks
have to play a very important role in
the economics of the country, in the
development of the country, and I
think that they should be given an
opportunity to participate with the
aspirations of the rural masses, with
the regional aspirations, the regional
bias and the clerks, the small officers
who are to be appointed, must be
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conversant with the geography, with
the history with the traditions, with
the aspirations and with the require-
ments of the population. They must
know the purpose of the loans which
are to be granted, they must kmow
whether the particular type of sche-
me which is coming will be wviable
in that area or not. A banking insti-
tution has to look carefully and meti-
culously into all these things and not
through a centralised Service, when
they are going to create a centralised
examination body, highly  centrali-
sed and controlled economy, I am re-
mineded sometimes of a joke: If you
have a goomda, it is dangerous, but
if you have a goonda who has econo-
mic power, it is doubly dangerous.

They wanted to have a Government’

which has all the apparatus of State,
which is all pervading, all powerful
and they want to give it all such
powers even to appoint the petty
clerks through a statutory authori-
ty. Now, I say that Heavens will not
fall it is a very progressive scheme
it should be given a chance fo work,
it will expedite the appointments, it
will give real .purpose and sense of
direction to the banking staff, it will
involve them with their region and it
would be a much cheaper scheme, a
Jess time consuming scheme, as pro-
posed by the Finance Minister.

With these words, Sir, I support
the repeal of this Act and 1 oppose the
Resolution of Mr, Saugate Roy,

MR. DEPUTY-SPEAKER :Before
proceeding with this discussion, I may
say that both the motions were
allotted only one hour for discus-
sion. We have already taken more
than one-and-a-half hours and there
are quite a few more hames as far as
I can see. And I see that some of the
other groups have not spoken at all,
e.g. small parties. We will have to ex-
tend the time. I hope we will take
another one hour.

SHRI BEDABRATA BARUA (Ka-

liabor): Our party is seeking exten-
slon of time.
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MR. DEPUTY-SPEAKER: We are
ot concerned with parties. I think
we will take one hour or a little
more than that.

@ WY T W (i)
WEY, 9§ A & g W1 98
FRER & w9 7@ Tz #t & g o
g, 99 fa= ot g ok o Y gy
AAAT AT GET BT AW aay
T Y FE FIT WO dgraT o
TH W W e freaa fadas
® fpg a0 & I Qar ww fF
rmraESTT g WA AT
Fuv & T § g ot &7 797 A
& W 10 W 9gF FAT ATfET 9T
o @ W &9 Wt Swa g,
WA Fwfe TETHe ® Je@ AW
g, sfuzfoe weiiie ¥ Wt sewr o
8, et afe @ e T g e
fer 21 1 ot /Y HwEvaw
¥ ogAE A & wEE F
Far fadnft awr iR difrae oifsamive
F AT A A FET T WY AT AT
T F TGO I WAEAET ¥ ¥ qF
fafas = AR & I F sam@
fear & 1 W Sfs R B dar
TR eI S, W R
t fagT T ¥ 7Y & &, why
I TR {1 TA 1 g W qw
@Y & 1 Ay & are & afe Fa &
A smEdt Wi S FT SawT g
1969 ¥ IF TWAATLANA EHT, 1972
¥ @ am A fowddv g 5 ow
afer wfaw wtwa aar =mfgd )
HRET, W IR gl aF
T 9T I AR RT Y T R
FT FeET T A1 I 7B 7 F )
g s A T 1 1975 &
. T wewr g ot 3w a7 s
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# 39 s & fagas Y oW
5l W1 16 WEW a% 93 @ W o
q5T 1975-76 F T WU ¥ TF
afirFTd ®Y S I FTEw FT AR
W ¢ Jae qa &y fod Jwwd
sate fear ) Wi wYer @l
Zom | gATR feEl Y v ag A gL
g wifs it g faar a9 @ 9
T W FOR w1 FHEA
wqge 7@l fFar, Fa9 ©H oy
e FX fear | w9 =@ AW AR
F AMT ag T 4t fF, &% & W
¥g1 & I+ zma qifafesw &, @ w7
IATT UK WA FT wHwA 7 Four
w1 ? wE 9 A AEF ™A F
fogrw 1 a@ A , suragroea
N arr ¥, wefafadfer o Fafads
IR @A ATaT@ 1 e gk faw
Wt ot & seavy @y § e 7 feemi #
wiz ¥ 1 § =fpe w0 & qEfed
w7 oy @y gar g wiits &
wew g fF %1 § 8% am | ot
T AFT A SR A, S
AT ® 9H TH, FWEHF oA &
Ffew o AmeEl Y g8 a@ qEEErd
@ qF | WA T IAA S AT
2?7 g ow W oW W &
gAH Y TB T [T ¥ SHTST {
wE § AR agTr A & @
s s 2 far 1 auwmw R fs
T FT 9=l I T g o W
ZravaE & &1 | @Y & e &
# Wt ¥ far ¥ afew s
qTaT Tfe @t 10, 20, 40 EWIT &Y
e ¥ owdi g% AW & | 99 1
frasy frgew & & w0 ST, afew
T IR M AfmER A § @
@ qfgaTH W AERH FF T |
e sravrea @ @ @ A g
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AR W F qvg A et § wdf g
o feewt & wdf Y, e & aferor
WITH H, 9qTF I #, Wl AT
S S aFy AR A wt Sy asr §
Mg gfe ¥ ag Ifaa E akwg
T8 w1 wiaw sgragria a=r &)

TF a1 WX § wgAT AR_aT E
Fifs aga awr fafwe @ A=
gl & AR o N A F @ g
q 5 & faar s 1 F qrET @
g, Far facnft g gt @, arfemmiedr
qowT ag ¢ {7 a7 (et fedz & fgemn
faar @mar & @ 9 ¥ 9 IWA QU
&31 94T @, 48 F A & IT qeaw
F1E TafaT ATHF AT & 919 997
gAT 2 7 1969 ¥ AT 1976 T,
7 ¥ TF AN XA &1 787 gUT &Y
fF 8% 912 WY TWTFW I § WK
IAFT FIFTL FY TIARE FIAT A0HZA
a7 | AT TR gEafeas 5 fay
7 g ¥ ¥ wafaar 7 a0 7% )
uw @i ® AgT frgw FT fear
@ g AT F WA FI F1H fooar
o | § wwwar # f5 og fegew Wray
i TR AL F 1 WK AT,
IfaF &7 ¥ TWH BT AT FIER oY
FEF R AHN AT H T Y )
v famm FEawr § 91 swrE
¥ foy ot | wefafrSfe  dramaTe-
Iwm &1 oF S ¥ fr goi 9
Fgm ft quaw  Ifawd o far s,
HIT TqR FIE aT wAG A AN A
g

& «ft wawar av o e
Padrrs ¥ oY fargre ¥ A\ 9T fadm
grm | & wwaar g FF aak e e
Swrar qu @frer W@ E, A6 A
T T T g ag ufery ¥
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f s fromie &1 sww fa=ra-
7 & | 9 A F Fq YA TE@H FY
A SAEg 98 S ST BiE Wi
armel &1 W dgrfed ST g
F ¥ JE T @A, AT AT A
IET gI}AT a1 IJaRr T|H SR
AEEAT T | F  AVEAREAT F
gy #, @wfas @ifra @1 99
TOE § qg AT ITE I HEEeT
TEY & | afeF IFYW 10 T TF QFT
2 =@ I %y oo ¥ favg | zafed
A EfF 9% JvAeEE T @,
grafes sfaor © | 994 el
fad=tren ag s F50, A R
w0t &1 g S B 4veT & g
AfeT I & A aafwm FET o
o & aawa g fr o3 Y Riww A ?,
ot fagas welt wgew #1 &, IEET
FogA F< W ATE AN TH WU
weaTy qiaw ¥ & |

SHRI BEDABRATA BARUA (Ka-
liabor): Mr. Deputy Speaker, Sir, I
am surprised the last few speakers
from the ruling side have completely
distorted the picture and raised new
issues, Really what is being done by
the substance of this proposal is
that there will be no Public Service
Commission in the selection of the
bank employees. This is the  only
issue. Otherwise, whether it is seven
zones or four zones, it does not mat-
ter. If we are just on the question of
local autonomy or regional selection,
it can be done even through the
Public Service Commission.  There-
fore, a recognised principle of selec-
tion by an impartial authority on an
all India basis has been given the go-
by, and this inconvenient step has
been explained by the enunciation
or manufacture of some of the most
absured arguments in the Statement
of Objects and Reasons. The decision
to do away with the Public Service
Commission was taken so that Gov-
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ernment or the officials could make
their own appointments, as they like,
without the intervention of an im-
partial authority. It is difficult for
any ruling party to abdicate its right
to select its own people. Yet the Con-
gress Government at least, closed this
avenue by having a Service Commis-
sion. Now it is sought to be done
away with.

This is a very important point and
my party has very serious objections
to this step. I need not repeat that
banks are all India institutions and
nationalisation of banks was a very
significant step. A bank clerk is not
a petty clerk. He gets more than an
IAS officer in the early stages. The
cadre also is not small like that of
the IAS. Now the number stands at
about 18,000 and in another five years
it will reach 40,000. So, here the
recruitment should not be treated like
the treatment of a petty clerk, because
this is the most privileged section of
people. Government have tried to
achieve its objective of selecting its
own people by an Ordinance so that
without the interference of an im-
partial body, it can appoint anybody
it likes. f

The aim of the Government has been
mentioned in just three sentences in
the Statement of Objectives and
Reasons and they are full of contra-
dictions. It is stated:

“The need for such a Commission
was reviewed and it was felt that a
centralised system of recruitment in
banks".

—this is not a system; recruitment will
be on a uniform basis at four centres;
Government can now make it seven
centres; we have no objection—

“was likely to interfere with the
autonomy and flexibility in the func-
tioning of the public sector banks..”

How is the aufonomy and flexibility
going to be effected? Where is the
autonomy in the first instance? It is
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not a Government institution. If
autonomy has to be given, it can be
given to every unit of the bank whether
it is lending, borrowing, credit or in-
vestment policy. I have gone through
ihe entire Banking Service Commission
Act and I find no single reference to
this autonomy.

Then, if the objective is to have ap-
pointments on an all India basis, not
that people from Kerala would be ap-
pointed in Kashmir, even earlier ‘that
purpose was being served and appoint-
ments were being made on a regional
basis. In fact, if you bring in the
argument of autonomy and flexibility
it would be applicable to all services,
in fact much more to the IAS, IPS
and other Central services with much
stronger reason, because possibly the
autonomy of the States would be affect-
ed if people to these services are ap-
pointed by the Commission.

The appointment of a Commission
and autonomy in the functioning of an
institution are two entirely different
things and they could not be clubbed
together just for the sake of building
up a case for disbanding a fair and
impartial all India selection body.

Then it refers to the large number
of persons to be recruited. It has been
admitted that the number is large,
but that is all the more reason why
the selection is above suspicion.

Then it is said that such a system,
even with regional offices, is likely to
make the recruitment process unwieldy
and cumbersome. But, today also
there will be regional offices and the
same question of unwieldiness and
cumbersomeness arises. In fact, it
would be more cumbersome today with
the abelition of the Commission be-
cause a young man irying to get into
the banking system will have to go to
seven offices instead of one as in the

past.

SHRI GAURI SHANKAR RAL
Where is the question of de-nationalisa-
tion?

Service Commission (Repeal) Bill

SHRI BEDABRATA BARUA: Cer-
tainly, as my leader has said, it is
intended to play down the importance
of the banks in the economic life of
the country.

The only consolation that has been
dished out to us is this:

“....it was felt that this could be
better achieved if suitable guidelines
were issued by the Central Govern-
ment.,,.”

These blessed guidelines are issued
everywhere. What are they? In the
first instance, the person who is to
get Rs. 1,000 to start with as a clerk
must be a matriculate. There are
lakhs of matriculates in the country,
and opensg a vast field for favouritism
if it is enough that he is a matriculate.
Secondly, the post must be advertised.
Of course, everybody advertises.
Thirdly, there is some provision for
the scheduled castes and scheduled
tribes, but the hon. Minister knows
what happened to these guidelines in
the past, whether the banks did ap-
point scheduled castes and scheduled
tribes in spite of the guidelines issued
by the Central Government. These
guidelines are always there, but they
do not really make up for the loss
of an impartial selection.

The machinery, is only the former
banks. In the Calcutta region the Uco
Bank and the UBI will make the selec-
tion for all the banks including, for
instance, the Punjab National Bank
having offices there, and the Punjab
National Bank will in turn select people
for the other banks elsewhere. This
will create more difficuities and there
will be more concentration of power
in the hands of the officials of the
banks and the officials of the Central
Government. This means opening this
area to political and other influences.
1 am saying this more in sorrow than
in anger that the Janata Party or any
party should do this. It is really very
sad that with all talk of democracy,
what is being done very much openly
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in the name of autonomy, is to disrupt
the natien’s most important institu-
tion and to bring it under all types of
regional and other influences. For
regional appointments let there be local
-or regional employment exchanges, let
it be an impartial selection, and then
they should be allotted to be different
banks. That will be much better than
allowing one bank in an area to func-
tion as the lead bank and do every-
thing for the banks in the ether areas.
I do not see any autonomy or flexibility
in it, in fact nothing else except open-
ing up wide areas for favouritism and
nepotism.

SHRI K. A. RAJAN (Trichur): I rise
‘to oppose this Banking Service Com-
mission (Repeal) Bill because if you
go through the history leading to the
enactment which is sought to be re-
pealed now, you will find that it was
based on necessity. The Commision,
manned by eminent people, has exhau-
stively dealt with this particular pro-
blem of recruitment to the nationalised
banks. Though it does not strictly
fall within its purview, after going
through the pros and cons of recruit-
ment, it has laid down certain princi-
ples and stated why there should be a
.commission of this type.

Then I do not find any justifiable
reasgn for throwing away that re-
commendation, Before I go into the
Statement of Objects, I would like to
draw the attention of this House to
the fact that it is, in a way, connected
with the overall policy of the Bank
nationalisation. I do not want to
enter into any controversy. But what
was the history of nationalisation,
who were the parties and groups who
were aganist it and who were for it,
the whele country knows it. The
question of nationalisation of banks
wag not an issue of a patricular
group or party but it was an aspira-
tion of the people. The whole pro-
gressive forces of the country, the
whole working class teck the issue
of nationalisation not in a paroehial
or narrow way but in the overall
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interest of the future of the people
because such a vital sector should not
be left in the hands of g few people.
With a broad outlock and with a
greater perspective we brought about
this nationalisation. If you see the
history of the people who are work-
ing in the banks and their represen-
tative organisations you will find that
they fought for years together for
this particular aspect of nationalisa-
tion. This particular issue of estab-
lishment of the Commission has been
talked of in connection with the ma-
tionalisation,

Regarding the Banking Service
Commissie; Act, though it was enac-
ted in 1975, the Government took 2
years to establish the Commission in
1977. I really could not appreciate
that delay at all,

The reasons advanced in the State-
ment were of a technical nature. The
hon. Minister while introducing the
Repeal Bill has said that 16,000 to
17,000 Class II] and Class IV and
2,000 to 3,000 persons of officers graie
are recruited for these banks every
year, I do not accept that argumeat
because quite a larger number of
people are recruited through the
UPSC and through various State
Public Service Commissions. So, the
number and other things is not a
problem. Even for real and effective
functioning of the UPSC, it could
have regional set-ups and make the
recruitment easier. '

In the matter of recruitment i the
banks, it should not be treated as a
mere clerical recruitment. They are
the service-orienteq industries and -
people who have been recruited
should have some commitments, ideo-
logy and approach that they have to
serve the people. Now, our policy
is to expand these banks in the rural
sector. There should be a tendency
for those who serve in the banks to
have a commitment to its ideology
and its service-oriented approach to
the people, That is a very relevant
thing in ‘this particular banking sec-
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tor. That is why I say that this Re-
peal Bill is a retrograde step and a
reactionary one which will never
serve the purpose for which the bauk
mationalisation was effected in this
country.

Lastly, I would like to ask: What
is the consensus of the employees of
the banks in this respect? No ocue
has just gone into that point. What
is the consensus? The bank emplo-
Yees and the orgamisation which is
connected with the bank employees
have clearly stated on this particular
issue in unequivocal terms that the
Banking Service Commissicy; should
be there in the larger interest of re-
cruitment and in the running of the
bauks particularly in view of the Past
experience jn regard to the recruit-
ment that was going op in verious
public sector banks. The bank em-
ployees have clearly expressed their
view on thig issue,

From all these aspects, I say that
this Repeal Bill jg a retrograde step,
a reactionary one, which is not con-
ducive to the larger aspirations of
the people ang the purpose for which
the nationaliseg banks came into be-
ing.

SHRI YASHWANT BOROLE (Jal-
gaon): Mr. Deputy-Speaker, Sir, I
rise to support the Repeal Bill. In
1975, the Batiking Service Commrission
Act was brought on the statute book
only with a view to see that ‘he
Saraiya Commission be appointed to
suggest a mechanism for selection of
candidates, selection of persormel, for
recruitment in the banking industry.
The whole report of the Commission
will #dicate the purpose for which
the Commission was envisaged. It
wag thought that some kind of re-
cruitment mechanism ghould be for-
mulateq for various posts in the
banks. There were many variations
in the recruitment rules in the past
in respect of different posts. Some
had taken only written tests, some
had taken only oral tests, some had
matriculation as qualification, some.
others had graduation as qualification.
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So, there was a variation no doubt in
the recruitment process of the candi-
dates to be selecteg and appointed in
the banking industry. It was then
considered that there should be a
centralised Commission of this type,
the Banking Service Commission,

Now, if we go carefully through
the Report of the Saraiya Commis-
smn, the idea that a centralised Com=
mission should be there will not Le
fully justifieq by its various recom-
mendations that have been made in.
the very same report. If the recom-
mendations in regard to the recruit-
ment are processed and followed, it
will be seery that a decentralised
machinery will be very useful and
convenient. It ig from this aspect of
the matter that we have to consider
the whole thing, Even the Leader of
the Opposition, Mr. Y, B. Chavay,
has himself said:

“The attitude of employers and
employees was a very material
factor in making the programme of
natipnalised banks g success.

The attitude of employers and em-
ployees is to be considered.

I a decentralised process of re-
cruitment, as has been envisaged by
the hon. Minister, there will be a
boara which will function in parti-
cular regions.

Inn a particular region where our
banks are functioning, there shall be
a board for recruitment. Now, in the
nationalisation, the priucipal objec-
tive was that ag there was a concen-
tration of investment in imdustry, it
should also be spread over in the
rura] areas, in the small industry, in
agriculture and even eXxtend to pro-
fessionals who are engaged in diffe-
rent avocations. That was the prineci-
pal idea. So, there will be an expan-
ding process of this banking industry
in the rural areas.

If in the rural areas, the banking
system has to work very efficiently,
then, paturally the persennel who
can man this system ought to be ac-
quainted with the rural life, with
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the rural problems and the rural
conditions in which a particular bank
functions. For example, here, we
find that nobody is prepared to change
his jdeas to suit rural condition. How
can these persons who will be re-
cruited centrally will change their
concept vf security for loan? There-
fore, the persons who could tiknow
about moffusil, the persons who know
the conditicas in the moffusil, if re-
cruited through this decentralised
process and mechanism which  has
been contemplated by the Minister,
1 am sure, it will be a step in further
progress of the nationalisation of the
‘banks, There is nothing which will
me:n that there is a denationalisa-
tion process which is going on.

The Leader of the Opposition has
saig something about it ang I am
quoting his words, He said:  This
wag another way of denationalisiag
the gsystem that we have introduced.
1 cannot understand how the process
of denationalisation can come in:; it
is on the contrary. If the objectives
are to be achieved, we should see
that there js more and more of de-
centralisation in order they shouid
function properly,

It is true that a certain type of
nepotism, a certain type of recom-
mendatioy, a certain type of local
influence is likely to come in the way
of recruitment, but that will be by
way of an exception; it will be any-
where; it will contraue to be any-
where. Therefore, I humbly submit
that this Bill should be supported
even by Opposition.

Now in regard to possible central
recruitment, I will give you certain
figures of the National Institute of
Bank Management. In 1970, there
were in all 230,000 employees in
commercial banks; in 1975, there
were 3,38,000 employees; in 1980, there
would be about 4,97,000 employees
and in 1985, there woulq be 7,30.000
employees. Now the experience evea
with the UPSC is that there is a time
lag of 4-6 months. In fact, they are
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alsp worrying about it and are trying
to fing out ways and means how this
time should be curtailed. They waut
to find out ways and means for cur-
tailing time for dealing with such a
vast number of persons and their
selection; it will be impossitle to
deal with them i time. The same
apprehension is seen from provision
made in the enactment of 1975.
There has been a provision which has
been made that in case the Commis-
sion cannot select personnel required
for banks, the banks shall tempor-
atily appoint a person for one yea:.
Also it has been said that only 25 per
cent of vacancies should be reported
so far as official are concerned.
(Interruptions)

Even this step is contemplatad be-
cause it is likely that the Commis-
sion may not meet the needs of the
different Banks’ requisitions made on
them for the selection of candidates.

15.00 hrs.

Therefore, Sir, 1 submit that this
Bill ghould be passed,

=t ww www &Y (TR ¢
ITeqE wgrew, faord om & el
N T L owAqT § o9 gifew Faar
ATy FAr W § ag awwar g 7
wq FqET T G W @ a9 9%
dz3 % w17 37 gHg A gRW F faody
& FTEI FT 2 4, IT g9 TN WL
fagr=i w1 s war far @ giw o=
FTay fad ow &Y wa @ mar & =
faiw ¥ fau fady T 1 AR
FE M Fw w;Y, T a7 v fady
= ¢ TRT IN gifaw s EF av
q FT §F |

3ITEgE WEew, W1 fagww wmv
2, 3q & ULmEw & A T G, 3| AT
w1 dur graw 7@ g 9 wrwT ag
g fF T ¥ S 73 wTEHY, AT TS
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QqUTSeH 91 §, 99 & Ag ¥ 9« 78 9
freadt § W1 39 #7 d9g IR IW A
# doram, ¥g WO WA A A Awvaw o
3 @t w1 5% F fow | gy 9w,
I F womwEE fafe § e
& aan faen fF IR g & a1 79 A,
FEAHI | F5 qq@ H Fg A AR
T & @R 99 &1 99 qAG | gaiAg
Faar ot # g FG ¥ fau
7 T W @ § 7 oA s
#1 o TEHHEHT FT WY § AT T&T
FC & AR FT ATATK F W § 1 T
" g ¥ greme fam s amy NI fa

a% @ T A G 2 A g A

AT FAIA FT GIFT TG 2 qHS | A
T WA wFgd &as &y TS 2
sk gmgar g & 1977 & @&
F T @ faet o S @@ AR &
FUW qE AT AR G AT ARG
fir saT wr e FaEE TG @ AE R
foaaaT @Y WY FWmT T 1 WA T
a1 g & | 3% & fav & ww Iw
N, gIHT § FAF MW F FF0OOH
g @ § fF Aw A A S A
g3 safarEm T @ o4, 19 "EW
¥ oY 3o w9 A fFar, 9w ¥ S@m
F Fow X faar #AR ww &N
= F fau ww ¥ famw fFar o
THi9T AT FT ag @=r & ag ww
FY arq wr, § T8 guswr fF oA
gH |

Fa<r i 0F AR | w9 T
wfqw Fiwm &Y @ FE | A0 g
F4q & & & 1 qaC 5 g
&1 1969 ¥ WIT 7 7@ & o7 §9 A
g1 wafs §&1 &1 aaw fean
o1 | I aug T F fomr ¥ i
 ara ) 7 7 L (smAw). L F
qg ATAAT ATEAT § | T T AV g@
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A @ &, 9w v ow a w
FIRF T T W T H
19 EATRIC § | 9 W S
X H%E OB WIE | 1969 H 9
& 1 admwr fer omEn, ot
W& e ¥ oreey wifgw 9r 1 1969
¥ U 7 ¥ AR 1972 F
a9 F e ¥ ooy oaw oo
T A% W1 AfET FHET WA
afge 1 1972 ¥ =9 ¥ Tm@T A6}
1T 3 & fou 1972 % W W
w® 1 f5T 1975 7% s @y @ wik =
| T 9 T | TH AG & A 717 98
A a9 a1 a6 W9 99 Q@ 6T
qq G W A7 I A T ATEHy
from ax fear 1 @ a@ ¥ ww
g & oy wrew § w7
gfads FHWM FAET & A
WA AT F AT qfa@w wH
47 & 4T, a7 98 Y T FT a9 |
B|T ATy ¥ gty fear & aw ama
FIIW A IWT FET ARA T
agr amm ug g fr afewn afag s
A9 3EfEe 7 W & oww oard
TASTaE F WHTT 9T FH7 A ATATES
AEfiEl & 9en W’ 4 1 6e
St AF A ST W & 99 4g
we g o g & osm e
fed dfFn afaw #imw +1 @
fedt aw a&f @=mar ar WO wWE
# 78 wvan fF &2 719 H 3@ AE A
Fga a1 fgwa 8 #X<g & ! WW
ag a1 Farsd F g &1 o s
FHET F1 F TG IATA? FGE AT
& ARy q v awt 7 gErg Al
1 well g1 1 7 A ArevaE wfwat
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#1 . WEd 4 W1 % W oWt
qT 3. R HeT w1 3, forw e e
e WeT 2 F | oY Ty ww AW W
@ § IR W Qo o
fam g #r Tar M e @
=Y ANIKETSN. ®1 @15 Q. TAr. fE=r
feur, fom ¥ & Fo ¥ ww W

% IR 220 FAT T I F fow

%2 fon | (sawm) 3@ A 1 fo
& 3 qE 7.9 7 Forar Afew ww
TR 9T S # T4 9% FHee fad
MW E R owE Ffoe,
9T 391 ¥ g st &1 A
- AR 4 |

wfaa, were wgew, § 7 o
i 5 fifedl & Wit & -
arly aff & wod ferd § Sl

Wi AT ag e A

afew afew whiww gw aw &Y ane
FA IEF AR F gH g e wifgg
fF ag afew wftww s 3 R &
Ear &, wEwr aam A9 F fem F
g ar T 1 7w gfee & g ww A WY
@ wTfgg | 3R afeat & gw A
# N o T A R E
¥ gfers afew Five F AR T
TF 5T Tt g arfge 1 &
¥ AF 7g Q@1 wgar § fy I
afgw FHET FY ATF § o o
Fr o7 fga & ? w177 TE a1 7 I8
e weqd A faar | o @ aedha-
FIOT FT 77 FLT & | AfFd g9 I«
92 AT 7 T @ Far (% AT giaw
FRAT F T (5o qRe@ A
o7 By ofewrs afym SO F I
ar &1 afF o7 guandi § T W
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T faar - et geT wngn
fo @i & aval qrefadi & g w0
W FAT HIAAT  HUC FHIGT F7av
3O o™ waT 7 gifaar w0
I7%T qlgr 3% | AT AT TG, WIS
farandf o’ T o am g 1 aga AT
TG 1T | Gely qara st Ar
TR AT A 1 AT F G WS § A I
FT.AFAM Z1aT § | FE17 Thoq® afaw
TR A Fqr §ar @ ? A QA i aw
Pt o Fifeqr g w A B, 7E wE
AT AR ITATAT ST § 1 ST AR &
a1 B o g Toq a1 § 1 safag
FgT AT FHAT FATT 51 B (98
e g €wir )

A AT & o FEA AT
f& o9 Twgwg awm W W H
ITTA AR ag atg q @ MRW
e frez wigal &) $gm argar g
& OF gg I5TQ & TT FV aG AT
FL I FXT & dF w™ F @
gt FLWEE . ...

MR. DEPUTY-SPEAKER: 1 would
like to tell the hon. Members one
thing that laughing, making gesticu-
lation and this kind of thing is not
good. If anybody has to interrupt,
he may interrupt, but other things
should be avoided, It does not add to
the dignity of the House.

ot WW NWw @Rt . gfag
FHAT S 1T I A F TF AT
g A AT o & fF awqw W A
AIFTA &, IR TqqaF @ & §
T FHEAT FF GAEN G0 7 & 5
gy o §,
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2w ¥ onferare, smeTaTe, w=irgaT v
e v @ & W afafew § @
2 fe R ofew afew st
wiwg §  forde & 7 g0 &ty
fewrfad w=it § 7@ foelt ¥ fodt g€
T g g aE ) afew e
FI g &AT § qiz fomr W@ g AR
AT FEET Ag g0 FF g2 da & s
w1 AyET fAeem A ¥ oW o9
TH aTEd gt aTa a1 ag § e o
F @R A I G FE F fAw i
Al & W F TEQ B I FA
F e or @@ aw @ g A
¢ fTwm # wow & ae e feu
fao #ft #E@ AR & 9@ ¥
A 28 S F1H qudT F@TE |

FA9 ST gUETAT FT &7 99
TE AE gem | wivg  TaeeAe
H AT F AIER A ATH ST A
1 #¥ wrATe @At @ E L g}
&7 ARETI WA HAT AT | HT
AT EET & 7 &R A faww #<
Trarm At fammar . mw faw
Al & ¥ | ag THEAT A At
2 v 39 5 gz =) wn fomr o
¥ Fgwer & gwwar g o ag arfow
AR AET T | AW F gE
o wqr e w8 0 @@ @@
wwit ®1 gg Tt 2 fear @ § fom &
A% # 3% ofcam ol ar 1 9w
&y agt o Sofew g @
agt A gwwml B d oW, Il
 TgT SUTRT AT R WK &) & A
Ty fawerm 38 3% a0 & freer o
5 O@ ¥ awrd 7 gwsr 1 9@
T gAN W ST FEErsi w7
W wwTETT aE & T g FEA |
2813 LS—10.

Service Commission (Repeal) Bill

frr RW W Y 9 A wrw
FIeY o7 @Y § A S § @ ;W
W g & F

™ Wl # g § @ fadaw
TN w g AR F gwwat g
o at e Y e Row fear @
F wr fRw W arfew & & O samr
wogT W |

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK):
Sir, a point was raised by the Leader
of the Opposition that this measure
woulgd leag to denationalization of the
banks. We would like the Members
who wil] be speaking from the op-
position to enlighten us further on
this point.

SHRI C. N. VISVANATHAN (Tir-
uppattur): Mr. Deputy-Speaker, Sir,
o, behalf of All-India Anna DMK, I
rise to support the Bill to repeal the
Banking Service Commission Act,
1975 introduced by the Government
in this House.

Now, coming to tthe merits
anid demerits of this measure
as also the statement made
by the hot. Minister at the time of
introducing this Bill, T would like to
say that this Bill divides the country
into seven regions for the purpose
of making recruitments ete. to the
banks iy the respective regions.
These seven regional zones will be
doing this work independently. I
would say that this js a milestone to-
wards more autonomy to the States.
This is what the Janata Party had
promised and we welcome this. The
respective Boards of these regional
groups would be recruiting officers,
clerks etc. on regional basis. This
will ensure that the Members of the
Board and the other staff would be
aware of the situation prevailmg in
that region, because they would be-
long to that place. They would also
be aware of the circumstances of the



291 Statutory Resolution DECEMBER 5, 1977

[Shri C. N. Visvanathan]

people who would ‘be utilizing the
banking services. I will give you
one example. The Southern Group
will be situateq # Madras. It will
comprise—the Tadian Bank ang the
Indian Overseas Bank. They will be
doing the recruitment there. The
persoas will be recruited by the new
regional board, They know very
well the persons to be recruited in
those regions and they know the
value of the persons to be recruited.
If you recruit persons from far-away
regions they will not be able to know
the affairs of these particular regions
and also the names of the places snd
so on. They will take three months
of six months to know about the
whereabouts of the +wvarious places.
They will be put to lot of difficulties.
So, from the overall point of view
this regiomial recruitment will be
better. There are thousands and
thousands of clerks who have to be
appointed. The correct figure of

clerks to be recruiteq would be of |

the order of 15,000 to 20,000 and there
will be officers of about 1500 to 2000
to be appvinted. These have to be
recruited for these banks. This step
will go a long way in solvig the
huge unemployment problem which
we face today. Lakhs ang lakhs of
people who are both educated un-
employeq as well as uneducated un-
employed are there. The unemploy-
ment problem is a very pressing
problem in Tamil Nadu. So far as
the neighbouring State of Kerala is
concerned, there are lakhs ang lakhs
of people who are in the category
of educatéed unemployed. So, this
step will help us to salve this un-

employmeat problem to a great ex-
tent.

Secondly, there will not be any
wastage in abolition of this Commis-
sion. 1 say this because only one
Chairman and 27 members of the
staff alone are affected. There will
not be any big 1oss on this accoumt.

1 support the Bill on behalf of the
All India Anna DMK. The Mimister
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assured us that there will be iﬁro
impartial recruitment bgards, one:for

‘clerks and the other for officers. If
"the recruitment board selects persons

in @ impartial way, if the Govern-
ment succeeds in this regard, it will
be greatly appreciated by the people.
All sections of the people will great-
ly welcome this, This is certainly a
milestone in giving more power to
the States and stremgthening State
autonomy.

SHRI VAYALAR RAVI (Chiray-
inkil): Sir, I oppose this Bill. This
is g Bill which I term a Black Bill,
this is against the interest of the peo-
ple as a whole. This is against the
spirit of the constitution of India.
Article 315 of our Coastitution pro-
videg that there shall be Service Com=
missions in the Centre and also in the
States. Mr. Tyagi accused us saying
that we were wanting to fill the Ser-
vice Commission with our owm peo-
ple. I would like to ask one gues=
tion to Mr. Patnaik: In Orissa and
other States, do you want to fill up
the Service Commission with your
own people? In UP. Bihar and
other States, are you going to,fill up
the Service Commissions with your
own people? So, to say that we are
wanting that would be most ynfair on
your part. This charge is utterly
baseless. The Secretary of your party
who spoke and a senior member, Shri
Gauri Shamkar Rai spoke nothing but
only about the delay.

1 wish to remind you how ' this
Service Commission was first ap-
pointed. This was appointed by no
less a person tham Shri Morarji Desai,
who was the Deputy Prime Minister
at that time ang who is now the
Prime Minister of India. I do not
want to guote his speech but I only
waat to quote the relevant portion of
the Terms of Reference. These terms
of reference were given to them by
Shri Morarji Desai: Item No, 5 of

the Terms of Refererie states as fol-

lows: .

.
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‘To review the Ml.ing arrange-
ment relating to recrunitment, trami-
ing and other relevant matters
‘onnected with manpower plaing
of bank personnel and to make re-
commendations for buildimg up re-
quisite professional cadre of bank
personnel at all levels of manage-
ment.’

This is the terms of reference
givan by Shri Morarji Desaj himself,
On that basis, the Commission has
made a recommendation. I shall only
quote one sentence from page 354 of
the Commission's report. Of course,
I kow that somebody referred about

that. We are prepared to argue on
that. I quote:
“As the major portion of the

banking industry is also in the
public sector, there should be a
common agency for recruitment of
staff for these bauks both at the
clerical and junior officers’ level.
This agency could be named as the
National Banking Service Commis-
‘sion”,

This is the recommendatioa of the
Banking Service Commission. So,
the whole origin of this recommenda-
tion has the basis,  Of course there
is delay. I admit that. Now, the
hon. Minister gpeaks about the cea-
tralisation. In this connection, I
would only like to draw your atten-
tim; to the observations made by the
Banking Commission, Two or three
points have been raised here. Please
take the branches opened in 1951 to
1976 alone, especially from 1968 to
1976. From 8321 it hag gowe up to
23,630 after mationalisation, In terms
of percentage, om the rural sector
-alone it has come to 45 per —cent.
'ortyfive per cent of the bramches
have beeri opened in rural sector.
Somebody talked about the rural
economy. I pay it has come to 45
per cent so far as rural banks are
concerned. Moreover, i1 1875, the
tota] number of branches that were
opened was 2,337, in 1976, 1t went up

Smwtorv Resomtion AGRAHAYANA 14, 1899 (SAKA) and Banking

« Service Commission (Repeal) Bill 5_':94

g

to 3,191. The target of the Reserve
Bauk from 1975-37 was 5000. In
their enthusigam to exceed the target,
upto 1976. they .have opened 5,528
branches, So, expansion of the bran-
ches of the bankg in the rural sector
has gone much fater. What about
the credit? I do not want to ‘alk
about that because Shri Patnaik and
Shri Pate]l are well acquainted with
‘the banking industry. The credit,
which was Rs. 909 crores, from 1951-
1971 has gone up to Rs. 5699 crores,
in 1974 it has again gone up to
Rs. 10,719 crores and in 1975 it has fur.
ther gone up to Rs. 12,497 crores. In
1976 it has gone up to Rs. 15,120
crores. I can give you the figures
from the report of the Reserve Bank
of India which I have got with me.

Regarding distribution of employees,
in 1956 it was 79,000, in 1969 after
nationalisation the figure went up to
2,20,000. Naturally, the Commission
expected, according to Adarkar Com-
mittee’'s Report, expansion of the
banking industry and its personnel.
According to that Committee at the
rate of 2,000 every year it was go upto
7,18000 iy 1985. I would request
Shri Patnaik to follow the spirit of
the constitution of Union Public Ser-
vice Commission or the State Public
Service Commissions in the matter of
bank recruitmeat also. In Kerala we
follow this practice in the matter of
appointment in the public sector.
Look at the Bill itself. It is very
interesting. I do not want to quote.
If you examme the Bill you will find
that concentration of recruitment of
regional or local persons may come
in the way. Please sep.clause 4 of
the Bill. It says:

“The Commission shall have re-
gional offices g such  State or
Gmup of ‘Statd¢” ag the Commission
may, with the previogs approval
of the Central GGovernment deter-
mine and no %ich regional oﬂ;'lce
shall be abolisheq without the,
vioug approval of ‘the Ceutral

ernment." _
TED £
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To overcome this, there is a statutory
provision. According' to that, the
Commission can open regional offices
in the State or amy group of States
or in any of the region, There is
alsp a provision for appointment of
a sub-Committee. You are now tak-
g away the statutory authority. You
want to give it only on the basis of
Government direcion.

SHRI BLJU PATNAIK: What is the
exact difference?

SHRI VAYALAR RAVI: Ii is not
statutory as you say. The fear of Mr.
Patel is that there will be centralis-
ation. I say ‘no’. Under Section 3
Clause 4 of the Act there is a provi-
sion which gives power to the Com-
mission to open regional offices.

Then, Sir, the integrity of the Mem-
bers has been questioned. Section ¢
clause 2 provides that fifty per cent of
the Members must be qualified and
they must have put in ten years’ of

_ service in the banking industries. So,
Sir, there is no question of any ‘yes-
men’ coming. No Tuli or Puri will
come heremafer. But if this Act is
not there then there will be many Tulis
and many Puris.

Further, Sir, the present measures
goes against the interests of the
Scheduled Castes and Scheduled Tri-
bes. I am making this charge with
all responsibility. You are repealing
this Act. Sir, I quote Section 17 of
the Act: '

“The Central Government may,
by order direct that in relation to
every public sector bank, reserva-
tlons in favour of the Scheduled
Castes, Scheduled Tribes and other
categories of persons shall be made

. .in such manner and to such extent
" as it may specify:”

K is a statutory provision. They
cannot run away from it. If you take
away this Act you can only give a

There are 1,08,000 employees but only
9,000 scheduleq castes/scheduled tribes
employees which means less than 9
per cent.

AN HON'BLE MEMBER: Then it
was your Government.

SHRI VAYALAR RAVI: Yes, we
agree., We do not want to repeat it
whereas you want to continue it. You
want to continue with this kind of
ignoring the rights of Harijans in this
country.

SHRI BIJU PATNAIK:
Never.

Never,

SHRI VAYALAR RAVI: Sir, strong-
ly say that it goes against the inter-
ests of the scheduled castes and sche-
duled tribes.

Lastly, Sir, there is a provision in
the Act—Section 22—whereby every
year the Annual Report will be pre-
sented to the House. Thereby the Far-
liament has the right to discuss the
acts of omission and commigsion of
the Commission. Now, you do not
want the Parliament to discuss. You
do not want the Parliament to discuss
these appointments. There is no pro-
vision to bring the reports of the in-
dividual banks before the Parliament.

So, Sir, because of these reasons I
believe that this enactment is against
the interests of the poor and the Ha-
rijans and the minorities of this
country. I oppose this Bill This is
a black Bill where you are afraid of
bringing these matters before Parlia-
ment for discussion. You want seven
lakhs of clerks to be distributed as a
matter of your own pattern age. Then,
instead of one ‘Tuli there are going
to be thousands of Tulis. That is why
1 strongly oppose this Bill. I would
therefore appeal to the hon. Minister
to withdraw this Bill.

1530 hra
[Dn. SUSHETIA NAYAR in the Chair.]
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*SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Madam Chairman,
the Banking Services Commission
(Repeal) Bill is being discussed in this
House and on behalf of my party I
extend full support to it. The Cong-
ress Government under the leadership
of Smt. Indira Gandhi had embarked
upon a policy of concentration of
power in the hands of a supreme leader.
With this end in view, you will re-
call Madam Chairman, the Constitu-
tion was amended through the 42nd
Amendment Bill and personal liberty
which is the essence of democracy was
taken away from the people. Not only
this, in pursuance of the same pro-
licy the Government and the party

end Bi

starteq:concentrating reat power in
the hands of the f»w amd:in:banks
and other public sector organizations
they planted their own hea-
chmen so that the power
could remain concentrated
in the hands of a few. When the
bank nationalisation Bill was introduc-
ed in this House by party has support-
ed the Government because we felt at
that point of time because we falt
that as a result of nationalisation of
the banks the stranglehold of the big
monopoly houses on the primer Jend.
ing institutions of the country would
end and the small and marginal far-
mers, will be given easy loans and it
would lead to their prosperity. It was
also our hope that members of the
Scheduled Castes and Scheduled
Tribes aand all  those per-
sons who were economically back-
ward will be benefited as a result of
the nationalisation of banks. But
unfortunately even though the Gov-
earnment of that time clamoured
much for the welfare of the people,
particularly of the weaker sections
in effect, these people were totally
neglected and the big industrialists
were given huge amounts of loan and
ag a result the rich became richer and
poor poorer.

A little while ago my friend Mr.
Vayalar Ravi was arguing that as a
result of the present legislation the
members of the Scheduled Castes and
Scheduled Tribes will suffer most. 1
must say madam that it is like shed-
ding crocodile tears. In this very
House during emergency I had proved
through statistics how scheduled caste
and scheduleq tribe people were being
harassed in the Stailes of Andhra, Kar-
nataka, Tamilnadu, Rajasthan, Punjab,
Bihar and West Bengal under the pro-
visions of law that were made by
Government under MISA. The har-
assment and the brutality that these
members of the communities were
subjected to is too well known to be
reiterated in this House but when a

*The original speech was A%ivarad in Bengali.
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member of the Congress party tries
to shed tears for them I cannot but
feel dejected and aggrieved.

Madam, Chairman we support this
Bill because we fee] that public ad-
ministration should be free from po-
litical domination, and justice should
be done to the deserving. Today the
Janata party is in Government and
tomorrow may be, some other party
would come into power. This does not
mean that the political party enjoying
power in the centre should monopolise
service also. We would therefore
suggest that all public sector organi-
sations should be freed from politi-
cal interference—a phenomena  that
was prevailing during all the past
years. Not only this we have also
found that organisations whose emp-
loyees were members of the trade
union organisations of the political
party in power in centre were given
patronage while those belonging to
the opposition were looked down
upon.

SHRI VAYALAR RAVI: What is
the name of your Union?

SHRI KRISHNA CHANDRA HAL-
DER: CITU and All-India Bank
Employees Federation

SHRI VAYALAR RAVI: Just a
small one.

SHRI KRISHNA CHANDRA HAL-
DER: It is one of the strongest Fe-
derations of the Banks. You should
now that. You should not mislead
the House. It is one of the strongest
in the Reserve Bank and State Bank.

MR. CHAIRMAN: Please continue
your speech.

*SHRI KRISHNA CHANDRA HAL-
DER: As 1 wag suggesting Madam
the Congressmen had concentrated all
the power in their own hands and in
fact it was available only to a few.

Service Commission (Repeal) Bill

This stite of affairs must end and
the present Bill is a step in that di-
rection and I welcome thig Bill

PROF. P. G. MAVALANKAR
(Gandhinagar): Madam Chairman,
this discussion is going on jointly on
the statutory resolution moved by
my friend, Shri Saugata Ray and the
Bill moved by the hon. Finance
Minister. My first question is why was
an ordinance necessary for this? Is
the Janata Government, like the pre-
vious government, committed to ordi-
nance raj? Mr. Patel and his collea-
gues, who were on this side of the
House not too long ago, always op-
posed any ordinance tooth and nail.
What is the motivation for issuing this
ordinance? I am sorry the goverument
has not given any reason about the
need for the ordinance in the state-
ment. Why could not the govern-
ment wait till November 14, when
Parliament was to meet? It is high
time the Janata Government god rid
of this habit of issuing ordinances.

Secondly, why was not the
opposition consulted on such
a major move like this? 1
understand that on major mat.
ters there is the usual consultation
between and among the Chief Whip
of the Janata Party, the Minister of
Parliamentary Affairs and the Leader
of the Opposition. But after hearing
the speeches of opposition memkbers
from the Congress Party, 1 feel that
the Congress Party has not been taken
into confidence in this particular mat-
ter. This Bill has a major signifi-
cance, It creates some suspicion in the
minds of even people like me, not
to speak of the opposition, whether
you want re-structuring of the recruit
ment policy or whether you are hav-
ing second thoughts about bank na-
tionalisation. The Congress Party nas
a majority in the other House and
if they wish, they can stall this Bill.

*The original speech was delivered in Bengall i
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it is, therefore, in the interest of
proper functioning of the parliamen-
tary time-table that they should have
been taken inte confidence earlier,
their reaction ascertained and then
this ordinance should have been issu-
ed. If this Bill is not passed by the
other House, who is going to take the
blame for all this? I am for nationali-
satipn of banks, I was and I am for
it even today. I believe in economic
and social justice to the poor people.
In the previous years, for many years
banks were looking after private in-
terests of monopoly houses, big busi-
ness industrialists and a section of the
people who were very rich and very
privileged, and a large number of
weaker sections of the community and
the poor people were completely ig-
nored and unattended. I am vyot, there-
fore, saying that these are all the peo-
ple who are now being well attended
to! Not at all. But at least a point of
view was created that now you must
look to the poorer people. That good
tendency or healthy tendency has to
be continued rather than taken in the
reverse direction. Therefore, Madam
Chairman the point is by merely say-
ing that Government is giving guide-
lines, does it mean that Government
will keep free from interference? I
have no time to go into details, but
Mr. H. M. Patel has to reply. As re-
gards the Chairman of the nationalised
banks and the appointments to the
Boards of Directors, those who are in
the new list, I have a suspicion that
all those people who are new Direc-
tors. they are either representing big
business interests, landlord interests
or some special or privileged inter-
ests and the common people who were
there in the previous Boards are ab-
sent, not completely, but to some ex-
tent. I want, therefore, doubly to be
assured that the Government's policy
is for nationalisation, and for improv-
ed recruitment procedures. If you say
that, I am with you. But if you do
not spell out clearly, I am afraid I
will take this as a kind of a lurking
suspicion in my mind that this may
perhaps be the backdoor entry to the

Service Commission (Repeal) Bill

process of denationalisation. 'That
should not happen and the Goavern=
ment must make it amply clear and
if the Government makes it amply
clear today, Madam Chairman, I hope
and request my friends on the oppo-
site side, particularly the Congress
benches: Let them not then stand on
prestige issue and let them not oppose
this Bill. If Government are for
nationalisation, if Government are
for improvement of banking services,
if Government are for economic and
social justice for the poor people and
the weaker people, then merely beca-
use it has been done in the way Gov-
ernment wants to do, let the Congress-
men not oppose it. That I can appeal
to them in all sincerity though I am
only one man here. My only point is,
let the Government clearly spell out
that they are for continuing the na-
tionalised sector of national banks,
that they will continue to improve the
services, the personaliseq services
which were available to the old days
will continue with a larger perspective

-of social and national context for wea-

ker people and poor people. If that
happens, I am with them; otherwise,

I am afraid it is very difficult to give
support to this Bill and, therefore, I
am reserving my judgment about vot-
ing this way or that way until I get
a satisfactory reply from the Govern-
ment on this. I do not want this
recruitment abolition to be the begin-
ning, to be the thin and of the wedge.
You might start denationalisation in
a veiled way and then after some
years you might come to a situation
where you might say: “Well, we can-
not run this business. Therefore, let
us go back to big business monopoly.”
I am opposed to it because I believe
in economic and social justice. That
is why I am mentioning this point.
[ want clarification on this point to
be spelt out clearly by the Govern-
ment.
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRIL
H. M. PATEL): Madam Chairman, I
was very much surprisei when the
honourable the Leader of the Opposi~

tion said that “my main charge-

against this Government is that this is
not just a single ctep, This betrays
their motivations and character. As I
said in the beginning, this is not just
a move to do away with that Act by
way of Ordinance, this is another was
of denationalising the system that they
had introduced.” The same suspicion
my hon. friend, Mr. Mavalankar has.

Now, let me first of all remove one
point which Mr. Mavalankar raised
about ordinance. The objection to the
ordinance that one has when one is
in the Opposition is when an ordinance
is brought just before Parliament is to
meet.

PROF. P. G. MAVALANKAR: I am
SOTTY. ...

SHRI H. M. PATEL: Mr Mavalankar,
you may be sorry, but this has been
the convention ang that convention
was repeatedly, time and again, broken
by the other side nf the House when
Congress wag in power and that was
the question and that really was a
major objection. Undoubtedly, as far
as possible legislation by
has to be avoided, but there may be
occasions and when a Government has
to be run, there are occasions when
ordinances have to be issued, but as
I said, if a Sesgion is about to meet,
it is definitely deing scmething which
is not correct.

Now, as far as de-nationalization is
concerned, let me gzive the assurance
to my friend, Mr. Mavalankar—be-
cause he wil] certainly accept this
assurance—that there is not the slight-
nst intention of de-nationalization What
is astonishing is that anybody should
have any doubt on the subject and
read this into this particular bill, ex-
cept of course wih politial motivation.
This is the point. Where do you see
in it the first step towards de-ratio-
nalization? We have in fact gone very

ordinance ,

' much further forwarg in strengthes--

ing and improving the nationalized®
banking system, since we came into.
power. Ome of the hon. Members-
from the Congress side said that they
had opened so many branches and st
forth. Let me tell him that the num-.
ber of rural branches which were
openeq in the 3 years 1974, 1975 and.
1976 was something like 2800—odd.
Ang in 1977 ie. at the end of Septem~
ber the number was already 1349. If
you look at it, you will find that the
stepping up of the ovpening of rural
branches has been very substantial
One of the first thingg that the Gov--
ernment did was to direct the Reserve -
Bank to appoint a committee to go
into the question of branch expansion,
with g view to seeing whether it was;
achieving the objectives with which
that expansion was being undertaken,
and to see whether any weaknesses.
were creeping into the organization.
The terms of reference were very’
wide. It was to go into the system:
thoroughly. Similarly, another com-
mittee was appointed fo go into the:
question of regional rural banks, be-
cause they were started without any-
philosophical bagis. For that reason
we said that regional rural banks were
intended to fill the lacuna left by the-
nationalized banks working in the-
rural areas on the one side, and the
cooperative banks on the other. We
felt that we were not reaching the
marginal and samll  farmers; and;
therefore, that some other organiza-
tion should come into being. And
from that point of view, this regional
rural bank idea was ushered in; but
it wag not working quite well. Ever
since its introduction, the number of
advances made ran into a very small
figure, although the number of bran-.
ches opened, ran into quite a sttbstan-
tia] figure, apart from the main
branches. 1 am <caying this as an
illustration to show that our interest
in srengthening the nationalized sys-
tem is very great. 1 myself have al-
ready held 3 meetings of the regional
consultative committees, where we go
into the question of how these branches
are functioming in the rural areas.
particularly and in the States con-.
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cerned in general, in order to see that
they do, in fact, achieve the objectives
with which nationalization was
brought in; and the membership of
the regional consultative committees, I
may say, comprises the Chief Minis-
‘ters of the States concerned and vari-
ous other interests, plus the chairmen
of the banks which have branches in
that area. They take part in the
meetings. We go into the difficulties,
-and into whatever shortcomings of the
banks there may be; and we also try
1o see that the aspirations of each
region are met. Naturally, I have to
say and I can say 1t without any hesi-
tation that the extent to which the
banking system should go into the
Tural areas is not yet achieved. It
will take time. After all, we started
virtually from scratch, and evan today
the commercia] banks meet only about
10 per cent of the rural agricultural
requirements, It is the co-operative
banks which have reached 25 per cent.

But the co-operative banks too, some

25., years ago, were meeting  barely
three per cent of the requirements
of .the agricultural areas. Today
they have  developed into. 25
per cent, and I have no doubt that the
anner in which we are approaching
this question, the nationalised banks
will also increase their contribution to
‘the rural requirements very substan-

tially.

16 hrs.

I am trying to establish that our
interest in nationalisation is genuine
ang it is not only for the sake of ap-
pearances. Therefore, to say that this
Bill has been broug_ixt in with a view
to de-nationalise the banking system
is the most unwarranted, very unkind
and uncharitable charge.

It is the shedding of crocodile tears
which surprises me. Here ig the
Leader of the Opposition, who was
‘himself the Finance Minister when
this nationalisation came in. The
banks were nationalised in 1969. The
Banking Commission, by which he now
swears, was- appo&n{ea before that. It
‘was not appointed by the then Fin-
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ance Minister or the then Government
It was appointed earlier ang it report-
ed in 1972, This particular recom.
mendation, which has now so enthuseq
everybody on the other side, so much
enamoured them that they took three
years in order to consider it, before
they would bring a Bill for establish-
ing a statutory commission! And
then too, so greatly enthusiastic they
were about it so worried were they
about  the unsatisfactory recuriting
system, that they took ye: another 16
months before, doing what, apyointing
a Chairman! Nothing mare was
thought about it, as to how this Com-
mission was to function. Not even a
paper was written down as to how
they would proceed. Yes, the Com-

mission could have regional organisa-
tions and so on. But, was anything
worked out? Nothing has been work-
ed out. They have not done arything
of that kind. Yet, they sav how very
sad they are that this statutory Com-
mission has been given the go-by or
it had a stil] birth. Why? Because,
they say, what we inteng doing will
mean patronage. Here are these peo-
ple who never exerciseq patronage;

never at all! It is only we who are
going to start it! Mo you know that
the only reason that can be ascribed
to the fact that they were dragging
their feat on the appointment of the
statutory Commission was their desire
to continue the patronage, urrestrict-
ed patronage, which they were exer-
cising?

My hon. friend, Shri Mavalankar,
referreq to the Boards., T am sur-
priseq that he thought that the com-
position of the new Boards was not
satisfactory. First of all, let me say
this. It was three years after natio-
nalisation that the then Government
was able to establish the Board of
Directors. Then, after appointment,
they went on for five years.

They did not find time. The nationali-
sation of banks is so very important
that they did not even find time to
appoint fresh boards in time.

Not content with that, the Hon. Lea-
der of the Opposition says that we re-
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gleet " the -interests of the seheduled
casteg and 8o on, and in another form
another hon. Member today vepeats
thsat. Let me tell them ithat there were
only eight persons representing _tﬁe
scheduled castes qnd, sehaditiael iy
in the boards appointed by the
Congress. It may please Mr. Mava-
lankar in particular to know that
we have appointed at least one sche-
duled caste or scheduled tribe or back-
ward class representative on the board
of every one of the nationalised banks.
We act, we do not just talk.

He says that under the Act it was
laig down that there would Le this and
that proportion. I can tell him that we
have issued guidelines as to the pro-
portion in which there should be sche-
duled castes and scheduled tribes in the
staff, officerg etc., of the nationalised
banks, and the nationalised banks have
accepteq it and are proceeding to see
that these guidelines are implemented.

The hon. Member there started poohb-
poohing guidelines and he almost said
that they are meant only to be disre-
garded. I am afraid that must be his
experience. He had the misfortune to
gerve at a time when these guidelines
werebeingdi;mga.rded,butletmteil
him that we do not disregard the
guielines, When we frame them, we in-
tend to implement them.

SHRI C. M. STEPHEN (Idukki): We
are very much impressed by that state-
ment.

SHRI VAYALAR RAVI: What is the
percentage?

SHRI H. M. PATEL: Whatever is the
normal percentage fixed for everything
else in ‘Government.

SHRI VAYALAR RAVI: Nothing
new.

SHRI H. M. PATEL: There need not
be anything new. What is rvally new
is that it will be implemented, and it
is the most imporant thing; not just to
talk but to do.

Then they say that we are abolishing
a statutory commission ang in its pla-
te We are going to establish Boards
which will not be statutory. Does that
mean that they will not be imparﬁal,‘
“IHEY “wall not do their duties objective-
ly? These gentlemen do not seem to
be aware of the fact that the railways
recruit their junior staff through six
commissions, appointed in six different
places, and there has been no comp-
laint of lack of objectivity, or impar-
tiality of not ensuring that the various
reservations etc. are respected. No one
has complained about it. So, why
should you think that the same will
not be the case when these Boards are
appointed, when I have pointed out
that there will be an eminent persona-

lity as Chairman from outside the kan-
king circle?

Perhaps they are not aware, but
the State Bank has been -recruiting
through a Board of the kind that I
am mentioning, presideq over by a dis-
tinguished administrator. There have
been former Cabinet Secretaries and
other persons of that kind. There has
never been any complaint of their re-
cruitment being unsatisfactory.

So, there is no reason to think that
when we set up Boards of this nature,
with a Chairman from outsids, with an
expert drawn from the Banking Msn:
agement, it will aot be satisfactory.
The banks are not going to run these
Boards. These Boards will be created
under the scheme that will be drawn
up now. Banks accepted it. But
the banks are pgoing to provide all
their facilities which exist with them
because they have been recruiting all
these times. They have man-power;
they have people. We are going to use
merely the mechanical facilities, the
human resources which they possess for
clerical work and so on, for doing this,
In the matter of cost, we do not see
any reason why we should be extrava-
gant when we need not be. We thou-
hgt this was the better way of achiev-
ing our objective at the lowest possible
cost but without in the least jecpardi-
sing the essential -objectives of care,
equitable ang impartial selection.
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Then the hon. Members said, Oh!
we can appoint boards also. 1 would
like to inform them that when ycu de-
cide io have large number of rural
branches and when you w35t 10 pene-
trate deep inside the couniryside, y¥cu
need personnel caparle of speaking the
local lanzuages well, Therefore, it be-
comes very essential to see that the
recruilment is done in such a way that
you have... (! atorruption) I wish they
had taken i trouble to studv. As my
hon. friend said, the result of tho re-
cruitment as carried out by the UFSC
for all thes~ higher services is such
that many a State is not represented
in them at all and you will not find
people speaking certain languages, 1e-
presen;ed in those servicas. We do
not want to work in such & way that
such a kind of result may come. But
all the same, these banks are all-India
banks, But while they are all-India
banks, they each have a largesi clus-
ter of rural branches and branch sys-
tem in one or two or three States and
not all over India. They are spread all
over India, they have g certain num-
ber of branches but that is only a frac-
tion of their total number of hranches.
Therefore, the manner in which we
have sought to group these is in order
to ensure that the people in those
areag will have every facilily to Le
represented anq to be selected. This
scheme has not yet been finalised and,
therefore, I may point out at this
point of time that I would have been
happy to have given consideration to
any constructive suggestion that might
have come forward. One or two sug-
gestions have come but none. I am
sorry to say from the owvposition side.
We do want to see that the system
under which we recruit, achieves this
objective and I think, thosa who wish
to serve in a particular bank can in-
dlicata their preference and this pre-
ferenre would be related when the re-
cruitment is in group manner. So, I
do think that the way we have thought
of this system is reallv sound, and
well conceived and should achieve the
objective of strengthening nationalisa-
tion and not weaken it because we wilj
see that the staff will be motivated to
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do the work that we expect of the
nationalised banks. For all these con-
siderations, to my mind we have done
rightly. .

SHRI VAYALAR RAVI: Now, the
Annual Reports will not come and we
will not g2t the chance of discussion it

SHRI H. M. PATEL: | am surprised;
my hon. friend is so naive. This deg-
re= of mnaiveness I would have never
expected of him. He himself said that
if there wag his Governmenti's think-
ing; it would have come to be discuss-
ed in Parliament.

May I ask what exact improvement
these comments of theirs for years
have brought about in the actual re-
cruitment of Scheduleq Castes and
Scheduled Tribes in the Services? Not
much. But I will tell them that we:
will actually achieve that.

We are answerable to this House.
How can they say that merely because
there is no statutory Commission, they
will not be able to ask me questions as
to how this bank or that bank func-
tions, how recruitment has been car-
rieq out and all that? We will be
ready to answer such questions without
any hesitation. In matters of actual
credit requirements ang to what ex-
tent we have met the credit require-
ments, we have given such information.
and we are prepared to give informa-
tion on that. Do they think that we
will hesitate to give information about
staff recruitment ang officers’ recruit-
ment in the banks? IL.et them  ask
questions and we will give answers.

SHRI VAYALAR RAVI: That was
mandatory, to have a discussion on
the Annual Report.

SHRI H. M. PATEL: Unfortunately,
they are so accustomed *o be dictated
to that they cannot think of anybody
acting voluntarily in a right manner.

I hope, the hon. Members will acc-
ept what I have said in support of
the Bill and pass it. With these words,
I commend the Bill] to the House for
consideration. )
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SHRI SAUGATA ROY (Barrack-
pore): Madam Chairman, I have had
the opportunity of listening to hom.
Members from both the sides of
the House on the Statutory Reso-
lution disapproving the Banking
Service Commission (Repeal) Orvdi-
nance, 1977. 1 also had the privilege
of, last but not the least, hearing the
hon. Finance Minister's reply. You
must have noticed that I was very
attentively listening to the Finance
Minister’s speech. I found that he
was only sarcastic in his reply trying
to be witty and nothing else. If I
may say so there was not an iota of
logic in all that he said. I may point
out that he was very angry and charg-
ed with emotions when he said that
we had made an unwarranted criti-
cism of him coming forward with ihe
Banking Service Commission (Repezl)
Bill and that we were attributing mo-
tives that he was reversing the process
of nationalisation of banks. You must
pardon us if we had attributed such
motives because when the people attri-
bute motives of de-nationalsation of
banks to Mr. Patel they refer to  his
old Swatantra background, his love of
free enterprise, his c¢oposition of the
bank nationalisation i2 Parliament ang
outside in the law couris, It is orly
with this backgrounq that Mr. Patel’s
small step in repealing the Bank Ser-
vice Commission is taken as a  ster
towards de-nationalisation. That is
how it comes to one’s mind.

The Finance Minister has dilated on
a number of subjects ang the main
subject was, of course de-centralisation.
‘De-centralisation is the standard path
of every Janata Minister which he fol-
lows. On any matter, they ultimately
‘come back to de-centralisation. Tt
is with this logic that the Gov-
-ernment has suggested the repeal
of the Banking Service Commis-
sion Act. As my hon. friend, Mr.
“Vayalar Ravi, pointed out in the Act
itself it was provided that the Bank-
ing Service Commission could have re
-gional offices in different areas in diff-
erent States, to cater to the needs of
local population and cater to the ‘ocal

hanking needes. Such a thing was

not ruleq out by the Banking Ser-
vice Commission Act. Instead in the
name of decentralisation, he has said
that there will be regional boards.

May I suggest, Mr. Patel was S0
nice as to think like an experienced
administrator—that the Commission set
up by an Act of Parliament is the
same as the Board that is set up by
an order of the Banking Minister. I
have not come across such a thing
from a Minister. I only humbly sub-
mit that this is the reversal of the
Banking Service Commission Act, it
it is not for the purposes of decentrali-
sation, it is not for the purposes of tak-
ing banks to rural areas. 1f I may hum-
bly submit, to take banks to the =ural
areas was not the 1dea of Mr. Paiel, it
was the idea of the Congress Govern-
ment.

Mr. Patel has, a numker of times,
referred to having eminent outsiders
and also eminent bankers, on his Re-
cruitment Board, For example, there
is, at present, an Indian Institute of
Bankers. If an officer has to get pro-
motion in the pank, ne has to get a
CAIIB (a certificates of associate from
the Indian Institute of Banlkers). I
have received a large number of Te-
presentations from banking officers
saying that this Institute is not func-
tioning properly. There are a number
of cases in which there have been
leakages of question papers, and tne
questions have come up and the people
have known them before-hand. So,
this is the thing that has teen happen-
ing in the Indian Institute of Bankers'
examination and that is what Mr.
Patel has envisaged.

When Mr. Chavan wanted to know
about the Boards of Directors of the
different Nationalised Banks  which
Mr. Patel hag appointed recently, he
has not yet laig such a list on the
Table of the House. Of course, he is
free to extend that patronage to any-
body he likes, to include them in the
Board. We only wanteq to know this
information. We askel him,Z please
tell us the names of those persons
whom he has included in the Board of

the Nationalised Banks. Up-till-now,
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(Shri Sangata Roy]
including bhis last speech, he hag mnot

‘come forward with this thing.

I am referring to the constitutional
provision to which the hon. Member
Shri Vayalar Ravi referreq to. This
ig with regard to doing away with
discrimination of caste and creed in
the matter of services. We envisaged
the Union Public Service Commission,
the different State Public Service
Commissions and the Railway Service

. Commission in order to satisfy this

constitutional requirement. Mr. Patel,
in his very sarcastic speech forgot
about the constitutional requirement;
he has not mentioned even one word
about what he plans to do with regard
to fulfilling the constitutional provision.
I do not feel a little unsurprised when
the CPI Member was vocally support-
ing the Banking Service Ccmmission
Repeal Ordinance. But I will only
quote from the speech of my friend
who ig from the Ruling Party, a well
known friend, Dr. Ramji Singh.

‘¥ g awmm R aw
oY FfE ¥ AT AT aET Y
I g, I9 F1 6 e Ty
He is bringing such an ordinance.

ST T AT FaTel g T faOnT
T ¥ anl Y faae s 8, @1 3
w1 2T i 51 gaw o faindr
T & AATHT 7 I F AT T F AT
FERF I N 2 fF @ 5 aw=g
1 wara fadio &1 & o gaT ¥ o
Tz HEfF ) W Fwam H
T fadyr &= & s @Y = A
=fge 1"

At the end Prof. Mavalankar also said
that. But he is an independent
Member with independent views on
all aspects; so, we respect his opinion.
But this is from a very well known

member of the Janata Party; this is
what he says: :

“% wug g 5 ocdart § @
faw &1 W R F wrAW@IAT T
: L
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'Iﬁemlsnoneedtopassﬂusmllm
a hurry.

‘T e T Aam
an ww frgw =W faw w1 oaw w7
w7 e e F AT Y ow A
foT & Ta% A § qra-dra gr ot §
o ad o 99 fam w@ § s
A FTHW s e@rg?”

This is what 3 Member from the
Janata Party has said—What is the
hurry in bringing forward such a
Bill?". Mr. Patel, in his caustic speech,.
has mentioneq this: ‘Well; the scheme-
has not yet been /nalised; so, after
the scheme has been finalised, we will
come forward and tell you how fair
the recruitment system would be'. He
has not even finalised the scheme. And
they were blaming the former Gov~
ernment for the delay in implement-
ing the recommendations of the Bank-
ing Commission! What is the hurry
now in bringing forward a Bill to re-
peal something that has been done
without even finalising the scheme fot
recruitment? So, it only seems to me
that there is no intention behind bring-
ing forward this Bill other than ex=
tending unlimited patronage to the
Members of the ruling Party, unlimit-
ed patronage to the business houses.
to which Mr. Patel had erstwhile been
connected, unlimited patronage to peo-
ple who had supported him throug:
the thick and thin all these years in
their opposition to bDank nationalisa-
tion. That is why, Sir, I press my
motion, namely,

“This House Jisapproves of the .
Banking Service Commission (Re-
peal) Ordinance, 1477 (Ordinance
No. 10 of 1977) promulgated by the
Vice President discharging the func-
tions of the President on the, 19tk
Sepember, 1977."

And T appeal to their censcience, if it
ig there—I do not know whether the
Ministers have got it. I would acpeal

“'to Mr. Patel his senior colleague sit-

tmg by his side and otherg to consult
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among themselves and postpone pass-
ing of this Bill today because when
the recogniseq Opposition in Parlia-
ment seeks to disapprove of a Bill,
brought forward by the Government,
in all seriousness, Government should
ponder over its wisdom in bringing
forward such a BillL

SHRI H. M. PATEL rose—

SHRI SAUGATA ROY: He cannot
reply again. The Resolution i3 mine.
It has to be put to the vote of the
House now.

MR. CHAIRMAN: He can clarify
some points.

SHRI SAUGATA ROY: He cannot
reply.

MR. CHAIRMAN: According fo the
rules adopted by this House, he has
the right to reply. Rule 358(3) says:

“A member who has moved a
motion may speak again by way of
reply, ang if the motion is moved
by a private member, the Minister
concerned may, with the permis-
gion of the Speaker, speak (whether
he has previously spoken in the
debate or not) after the mover has
replied.”

I call upon Mr. Patei to reply and to
be as brief as possible.

SHRI H. M. PATEL: Mr. Saugata
Roy, I understand is a professor.
Therefore, it is understandable that he
should fing fault with my logic. But
I would like to ask him what pre-
cise legistics there. ... (Interruptions).

AN HON. MEMBER: He is an ex-
bank employee.

SHR] H. M. PATEL: 1 am sorry. I
begin again.

He said that he was surprised at a
nurhber of things, bat it is very inte-
resting to know the things at which he
was surprised. He asked why I did not
give the names of the Board of Direc-
tors. Now, he must know that ‘the

names of the Board of Directors have-
been widely published in every news-
paper. But I can certainly put them:
on the Table, if the Chairman desires,.
tomorrow.

But let me ask him one thing. The
point of his reply was only what his
Leader had said. His Leader had
asked specifically. .. .( Interruption).

MR. CHAIRMAN: Any Member
who desires any information can write

to the Minister and get the names.
(Interruption). No one will stand
while the chair is standing.

Now, the Minister has already
offered on his own to place it on the
Table: so what is the probler?

SHRI H. M. PATEL: Now I think
I would like to correct the misimpres-
sion that has been created, When T
said that the scheme has not been
finalised, I only meant {hat the sche-
me can be improved. The scheme-
which I have outlined admits of im-
provement, But we are proceeding
with the implementation and by
March 1978 this scheme will start
operating. This is something much
mare than what was done earlier. I
hope he will be able to adq up the
monthg from the date the Ordinance
was issued to the date the new system
actually starts working and find out
the time taken. There was no such
system at all earlier. So I hope that
at least will satisfy his conscience.

Now, he worries 50 much about our
conscience. Let us have a look at his
conscience. Let me ask him whether-
when this very Bill, for instance, was
introduced to establish a Statutory
Commission, they had consulted the-
Opposition. The answer~is No.! Did
they consult the Opposition on any of

PROF. P. G. MAVALANKAR: They
might not have consulte dbut dgn’t.
tollow their bad examp]e
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SHRI H. M. PATEL: I think you
are quite right. I accept that your
point is perfectly valid. I am only re-
ferring to his reference to ‘conscience’:
it does not lie in the mouths of people
who do not act in a particular way.
“That ig all: there is nothing more to
it,

Now, he says that when there was
a Bankers’ examination, there was a
leakage from the institution and so
.he assumes there will be a leakage in
other tests we may take for recruit-
ment. Perhaps he does not know (I
.am told he has no contact now with
the educational system) how many
times, in his own Calcutta University,
there have been leakages in Univer-
sity examinations. Are you there-
fore going to abolish the University?
Are you going to suggest that? So, it
has nothing to do with ifs being a
statutory establishment or otherwise:
it is the manner in which you run
them that matters. Then, look at his
-logic. (Interruption).

MR. CHAIRMAN: Mr. Saugata
"Roy, this is very unfair: you should
not go on interrupting. Will you
please sit down? (Interruption),

SHRI SAUGATA ROY: Madam

MR, CHAIRMAN: You have had
~your say; now, this is not right that
“you go on giving s running commen-
-tary. Let the hon. Minister answer.

SHEY H. M. PATEL: I would say
Thow <ompletely illogical my hon.
: frierd is. While he was dealing with
7ilve question of recruitment, he said
“that there were a number of mal-
spractices in the banks. Look at his
-sentence; it is totally out of the blue.
He said:

‘We know a number of cases of
mal-practices in the nationalised
banks”,

He has nev@Teard of mal-practices
anywhere glse. Then, he goes on tO
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refer to a case which s totally incor-
rect. My hon. friend owes an apology

‘to him because that person has never

been involveq in” anything iriproper,
or an alleged impropriety and yet my
hon. friend has no hesitation in re-
ferring to such a matter. I am not
referring to it; I see no point jn giv-
ing greater publicity to it. It is total- ’
ly and utterly incorrect.

Having said ftat, I wouldl once
again point out that it is on the
merits of this Bill that I am urging
the House to accept what we have
done and we are going to do.

MR. CHAIRMAN: | will now put
the Statutory Resolution moved by

Shri Saugata Roy to the vote of the
House.

The question is:
“This House disapproves of the
Banking Service Comrmission (Re-

peal Ordinance, 1977 (Ordinance
No. 10 of 1977) promulgated by
the Vice-President discharging the
functions of the President on the
19th September, 1977.”
The Lok Sabha divided :
Division No. 3] -+
[16.42 hrs. *
AYES

Alagesan, Shri O. V.

Alluri, Shri Subash Chandra Bose
Austin, Dr. Henry

Banatwalla, Shri G. M.

Barua, Shri Bedabrata

Bhakta, Shri Manoranjan

Bonde, Shri Nanasahib
Chandrappan, Shri C. K.

Chavan, Shrimati P.

Chettri, Shri K. B.

Choudhury, Shrimati Rashida H’.ique
Damor, Shri Somijibhai :
Deo, Shri V. Kishore Chan” e
Faleiro, Shri Eduards -
Gopal, Shri K, I

S.
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Gotkhinde, Shri Annasaheb Cavda, Shri K. S
Jeyalakshmi, Shrimati V. Chhetri, Shri Chhatra Bahadur
+* Kadannappalli, Shri Ramachandran Dandavate, Prof. Madhu
Kalyanasundaram, Shri M. Danwe, Shri Pundalik Hari
Kodiyan, Shri P. K. - Das, Shri S. S.
Kolur, Shri Rajshekhar Dave, Shri Anant
Kosalram, Shri K. T. Durga Chand, Shri
Krishnan, Shri G. Y. Ganga Singh, Shri
Krishnan, Shrimati Parvathi Gattani, Shri R. D.
Laskar, Shri I?ihar Gupta, Shri Kanwar Lal
Mallanna, Shri K. Jain, Shri Mohan Bhaiya
Parvati Devi, Shrimati Joshi, Dr. Murli Manohar
Pullaiah, Shri Darur Kaliash Prakash, Shri
- Rajan, Shri K. A. Kakade, Shri Sambhajirao
Ramalingam, Shri N. Kudanthai Kar, Shri Sarat )
Rarcamurthy, Shri K. Khan, Shri Ghulam: Mohammad
Rao, Shri Jagannath Khan, Shri Kunwar Mahmud Ali
Rao, Shri M. S. Sanjeevi Krishan Kant, Shri
Ravi, Shri Vayalar Kureel, Shri Jwala Prasaq
Reddy, Shri G. Narsimha — ™ - Machhand, Shri Raghubir Singh
Reddy, Shri M. Ram Gopal Malik, Shri Mukhtiar Singh
Roy, Shri Saugata N Mangal Deo, Shri
Sayeed, Shri’ P. M. N Mathur, Shri Jagdish Prasaq
Venkataraman, Shri R. Mavalankar, Prof P. G.
NOES Mehta, Shri Prasannbhai
Mishra, Shri Shyamnandan
Agkan Singh, Shri Munda, Shri Govinda
‘Ahmed, Shri Halimuddin Munds, Shes Easis
Alhaj, Shri M. A. Hannan Narendra Singh, Shri
Amin, Prof. R. K. Nayak, Shri Laxmi Narain

Paraste, Shri Dalpat Singh

Ansari, Shri Faquir Ali
Parmar, Shri Natwarlal B.

Barnala, Shri Surjit Singh

Bashir Ahmad, Shri Patel, Shri H. M.
Bateshwar Hemram, Shri Patel, Km. Maniben Vallabhbhai

Berwa, Shri Ram Kanwar Patidar, Shri Rameshwar
Bhattacharyya, Shri Shyamaprasanna Patnaik, Shri Biju

Birendra Prasad, Shri Raj Keshar Singh, Shri
Borole, Shri Yashwant Rajda, Shri Ratansinh
Chandan Singh, Shri Ram Kinkar, Shri

Chandra Pal Singh, Shri Ram Kishan, Shri

Chaturvedi, Shri Shambhu Nath Ram Sagar, Shri

Chaudhary, Shri Motibhai R. Ramapati Singh, Shri
Chaudhury, Shri Rudra Sen Rangnekar, Shrimati Ahilya P.
2812 LS—11,
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Saeed Murtaza, Shri

Saha, Shri Gadadhar

Sai, Shri Narhari Prasad Sukhdeo
Sarkar, Shri S. K.

Satapathy, Shri Devendra

Satya Deo Singh, Shri

Shaiza, Shrimati Rano M.
Shakya, Shri Daya Ram
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y, P.

Sheo Narain, Shri

Singh, Dr. B. N.

Sorrani, Shri Roop Lal
Surendra Bikram, Shri
Swatantra, Shri Jagannath Prasad
Tan Singh, Shri

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tyagi, Shri Om Prakash
Varma, Shri Ravindra
. Verma, Shri Brijlal

Verma, Shri Mritunjay Prasad
Verma, Shri R. L. P.

Yadav, Shrj Narsingh
Yadvendra Dutt, Shri

MR. CHAIRMAN: The result® pof
the division is Ayes: 39; Noes 86.

The motion was negatived,
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MR. CHAIRMAN: Now the gues-
tion is:

“That the Bill tp repea]l the Bank-
ing Service Commission Act, 1975,
be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We go to Clause-
by-Clause consideration. Now the
question is:

“That Clauses 2 to 5 stand part
of the Bill.”

The motion was adopted.
Clauses 2 to 5 were added to the Bi!!.ﬁ

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI H. M. PATEL: 1 beg to
move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed”.

The Lok Sabha divided:
Division No. 4] {16.49 hrs.

AYES
Aghan Singh, Shri
Ahmed, Shri Halimuddin
Alhaj, Shri M. A. Hannan
Amin, Prof. R. K.
Ansari, Shri Faquir Alj
*Austin, Dr. Henry
Balak Ram, Shri
Barnala, Shri Surjit Singh
Bashir Ahmad, Shri

*The following Members also re corded their Votes:

AYES: Shri B. P. Kadam;

NOES: Sarvshri Larang Sai, Zulfi quarullah, Dr. Ramji Singh, Shri

Ramanand Tiwary, Prof. Dilip Chakravarty, Dr. Vasant

Pandit and Sarvshri Raghaoji, R.
Singh.

*Wrongly voted for Ayes.

Kumar

Mhalgi, Balak Ram and Shri Krishna
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Bateshwar Hemram, Shri

Berwa, Shri Ram Kanwar

Bhattacharyya, Shri Shyamaprasanna

Birendra Prasad, Shri

Borole, Shri Yashwant
Chakravarty, Prof. Dilip
Chandan Singh, Shri

Chandra Pa] Singh, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhury, Shri Rudra Sen
Chavda, shri K. S.

Chhetri, Shri Chhatra Bahadur
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri s. S.

Dave, Shri Anant

Digvijoy Narain Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Gupta, Shri Kanwar Lal

Jain, Shri Mohan Bhaiya
Jethmalani, Shri Ram

Joshi, Dr. Murli Manohar
Kakade, Shri Sambhajirao

Kar, Shri Sarat

Kesharwani, Shri N. P.

Khan, Shri Ghulam Mohammad
Khan, Shri Kunwar Mahmug Alj
Krishan Kant, Shri

Kureel, Shri Jwala Prasad
Machhand, Shri Raghubir Singh
Mahi Lal, Shri

Malik, Shri Mukhtiar Singh
Mangal Deo, Shri

Mathur, Shri Jagdish Prasad

Mavalankar, Prof. P. G.
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

‘Miri, Shri Govind Ram
Mishra, Shri Shyamnandan
Munda, Shri Govinda

- Service Commission (Repeal) Bill

Munda, Shri Karia
Narendrg Singh, Shri
Nayak, Shri Laxmj Narain
Paraste, Shri Dalpat Singh
Parmar, Shri Natwarla] B.
Patidar, gshri Rameshwar
Patnaik, Shri Biju

Patel, Shri H. M.
Raghaviji, Shri

Rai, Shri Narmada Prasad
Raj Keshar Singh, Shri
Rajda, shri Ratansinh
Ram Kishan, Shri

Ram Sagar, Shri

Remapati Singh, Shri
Ramji Singh, Dr.

Saeed Murtaza, Shri

Saha, Shri Gadadhar
Sarkar, Shri S. K.
Satapathy, Shri Devendra
Satya Deo Singh, Shrl
Shakya, Shri Daya Ram
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.

Sheo Narain, Shri

Shrikrishna Singh, Shri

Singh, Dr. B. N.

Somani, Shri Roop Lal
Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad
Tan Singh, Shri

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tyagi, Shri Om Prakash
Verma, Shri Brijlal

Verma, Shri Mritunjay Prasad
Verma, Shri R. L. P.

Yadav, Shri Narsingh
Yadvendra Dutt, Shri
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NOES
Alagesan, Shri O. V.
Alluri, Shri Subhash Chandra Bose
‘Banatwalla, Shri G. M.
Barua, Shri Bedabrata
Bhakta, Shri Manoranjan
Bonde, Shri Nanasahib
Chandrappan, Shri C. K.
Chavan, Shrimati P.
Chettri, Shri K. B.
Choudhury, Shrimati Rashida Haque
Damor, Shri Somjibhai
Deo, Shri V. Kishore Chandra S.
Faleiro, Shri Eduardo
Gomango, Shri Giridhar
Gopal, Shri K.
Gotkhinde, Shri Annasaheb
Jeyalakshmi, Shrimati V.
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran
Kalyanasundaram, Shri M.
Kodiyan, Shri P. K.
Kolur, Shri Rajshekhar
Kosalram, Shri K. T.
Krishnan, Shri G. Y.
Krishnan, Shrimati Parvathi
Laskar, Shri Nihar
Mallanng, Shri K.
Parvati Devi, Shrimati
Poojay, Shri Janardhana
Pullaiah, Shri Darur
Rajan, Shri K. A.
Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.
Rao, Shri Jagannath
Rao, Shri M. S. Sanjeevi
Ravi, Shri Vayalar

(Amdt.) Bill

Reddy, Shri G. Narsimha
Reddy, Shri M. Ram Gopal
Roy, Shri Saugata
*Sai, Shri Larang
Sayeed, Shri P. M.
*Varma, Shri Ravindra
Venkataraman, Shri R.
MR. CHAIRMAN: The result} of
the division is: Ayes 82; Noes 43.
The motion was adopted.

16, 48 hm

PAYMENT OF BONUS (AMEND-
MENT) BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA):
Madam, I beg to move:

“That the Bill further to amend
the Payment of Bonus Act, 1965.......

MR. CHAIRMAN: Let the proceed-
ings go on. Those who wish to leave,
may do so quietly. Do not make so
much noise please.

The Minister.

SHRI RAVINDRA
Madam, I beg to move:

“That the Bill further to amend
the Payment of Bonus Act, 1965, be
taken into consideration”.

!

VARMA.:

The Bill seeks to replace the Pay-
ment of Bonus Ordinance that was
promulgated on the 3rd September,
1977. The Ordinance had a limited
and urgent objective. Its objective
was not to bring forward a compre-
hensive rewvision of the existing law
on bonus, affecting the coverage of the

*Wrongly Voted for Noes.

+The following Members also recorded their votes:
Ayes: Sarvshri Ram Kinkar, Narhari Prasad Sukhdeo Sai, Zulfiquarullah.

Km. Maniben Vallabhbhai Patel, Rama-nand

Tiwary, Kailash Prakash,

Surendra Bikram, Gauri Shankar Rai,Shrimati Rano M, Shaiza. Ravindra

Varma and Larang Sai;
Noes: Dr. Henry Austin.



